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In pq.rsua,nce of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Nagpur Improvement Trust (Amendment) Act, 2011
(Mah. Act No. XXXI of 2011), is hereby published under the authority of the Governor.

~~... By order and in the name of the Gover~or of Maharashtra,

-._c""'" -... H. B. PATEL,
Secretary to Government,

Law and Judiciary Department.

MAHARASHTRA ACT NO. XXXI OF 2011.

(First published, after having received the assent of the Governor in
the« Maharashtra Government Gazette ",on the 18th August 201.1).

An Act further to amend the Nagpur Improvement Trust Act, 1936.
. .. .

WHEREAS~th Housesofthe State Legislature were not in s~ion ;
Al'-1)WHEREASthe Governor of Maharashtra.~.w; satisfied that

circumstances existed which reJ;ldered.it necessary for bUn,to take
'-~ c. P. and immediate action further to"amend the Nagpur Improvement Trust

Berar Act, 1936, for tHe purposes hereinafter appearing; and therefore,
XXXY~3~~promulgated tHe Nagpur Improvement Trust (An:!endment) Ordinance,

Mah. 2011, on the 4th JiIly20f! ;
Ord.

XVII of
2011.
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A.'\1) WHERgAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-second

Year of the Republic of India as follows :-

Short title 1. (1) This Act may be called the Xagpur Improvement Trust
and (Amendment)Act, 2011.

commence-
ment.

Amendmen t
of section
4'o{C.'P.
and Berar
XXXVI of

'1936.

Amendment
of section
7 of C. P.
and Berar
XXXVI of

1936.

Amendment
of section

21-A of
C. P. and

Berar
XXXVI of

1936.

Amendment
of section

22 of
C. P. and

Berar
XXXVI of

1936.

(2) It shall be deemed to have come into force on the 4th July 2011.

2. In section' 4 of the N agpur Improvement Trust Act, 1936
(hereinafter referroo to as "the principal Act"),--,-

(1) in sub-section (1),-

C. P.
and
Berar
XXXVI
of 1936.

(a) for the words" nine Trustees" the words" ten Trustees"
shall be substituted;

(b) after clause (b), the following clause shall be inserted,
namely :-

"(ba) the Coll~ctor or Additional Collector ofXagpur District,
to be nominated by the State Government ;" ;

(2) in sub-section (3), for the words, brackets and letter" or
clause (c)" the words, brackets and letters ", clause (ba) or clause
(c) " shall be substituted.

3. In section 7 of the principal Act, in sub-section (1), for the
words, brackets and letter" or clause (c)" the words, brackets and
letters ", clause (ba) or clause (c) " shall be substituted.

!-

4. In section 21-A of the principal Act, in sub-section (2), the proviso
shall be delet~d.

5. Section 22 of the principal Act shall be re-numbered' as sub-
section (1) thereof ; and .

(1) in sub-section (1) as so re-numbered,-

(a) in clause (a), for the words" whose monthly salary does
not exceed one hundred and fifty rupees "ithe'<wo;rds " whose
Grade Pay in the pay structure is equivalent toor:}ower than
that of an Assistant Engineer " shall be substituted ';

(b) in the proviso, for the words" in receipt of a monthly
salary exceeding fifty rupees" the words" in receipt of Grade
Pay in the pay structure less than that is payable to an Assistant
Engineer" shall be substituted;
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(2) after sub-section (1). as so re-numbered, the. following
sub-section shall he added, namely :-

"(2) Notwithstanding anything contained in this section, it
shall be lawful for the State Goverp.ment by an ~rder, to depute
an:y-officer in the service of the State Government {or appointment
on the establishment of the Trust, who shall be so appointed by
the Trust. The terms and conditions of s~rvice ,and the term of

. appointment of such deputed officer shall 'be such, as may be
specified by the State Government in the order. ".

6. In section 24 of the principal Act, in sub-section (2), for the
words" and also to control and revision by the Chairman " the words
" and also to control and suo motu revision by the Chairman" shall
be substituted.

7. After section 24-G of the principal Act, the following sections
shall be inserted, namely :-

Amendment
of section 24
of C. P. and
Berar XXXVI
of 1936.

Insertion
of sections
24-D and
24-E in
C. P. and
Berar
XXXVI of
1936.

~

. 0

"24-D. The State Government may, from time to time, issue
such directions or instructions as it may think fit in regard to
finance,oand conduct of bu&jness and affairs of the Tr,ust and the
Trust shall be bound to follow and act upon these directions or
instructions:

Provided that, the State Government shall, before issuing any
directions or instructions, give an opportunity to the Trust to make
representation within fifteen days as to why such directions or
instructions shall not be issued. If the Trust fails to represent
within fifteen days or, after having represented, the State
Government on considering the representation, is of the opinion
that issuing of such' directions or instructions is necessary; the
State Government may issue the same. ,

24-E. (ir If the State Government on a reference made to it by -Power of

the Chairman, or suo motu, is satisfied that any resolution or order SG
tate

t, overnmen
or any act of the Trust or of any of its authorities or offi~ers is in to give

contravention of, or, in excess of, the !,owers. c?~ferred by;or'under ~~d;~~~iate
this Act or any other la)V for J,he tIme bemg1:lt. '{o~c;e,or rules, respect of
regulations or bye-laws made thereunder, or is likely wlead to certain.

b
.

f t f th T t. F d '.. .'
t resolutIOn,

a use or mIsuse 0 , or cause was eo' 'e rus un or IS agams et~. of
the financial interests of the Trust or against the interests of public Trust.
or against the policy of the State Government, the State Government
may, give an appropriate order in writing, in that behalf to the
Trust. A copy of such order shall be sent forthwith by the State
Government to the Chairman:

'I1JTf31TO-a-~

Power of
State
Government
to issue
directions or
instructions.".~;.r
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Provided that, the State Government shall, before issuing any

such order, give an opportunity to the Trust to make representation

within fifteen days as to why such order shall not be issued. If the
Trust fails to represent within fifteen days or, after having

represented, the State Government, on considering the

representation, is of the opinion that issuing of such order is
necessary; the State Government may issue the same.

(2) On receipt of the order sent under sub-section (1), the Trust
shall be bound to follow and act upon such order.

. (3) Xo resolution or order or act which has been referred to by
the Chairman under sub-section (1) or suo rrwtu cognizance of which

has been taken.under.thatsub-section shall be implemented by the

Trust or any of its authorities or officers, until decision of the State
Government in accordance with the provisions of sub-section (1) is
communicated to the Trust.".

Amendment 8. In section 52-B of the principal Act, in sub-section (1), for the

of :;_~i~~proviso, the following proviso shall be ~ubstituted, namely :-
C. P. and

Berar
XXXVIof

1936.

Amendment
of section

52-C of
C. P. and

Berar
XXXVI of

1936.

Insertion of
heading and

sections 8S-A
and 8S-B in

C. P. and
Berar XXXVI

of 1936.

" Provided that, a contract involving an expenditure exceeding

fifty lakh rupees shall not be made by the Chairman without the

previous sanction of the Trust.".

I'

",

t'i
-..9. In section 52-Cof the principal Act,-

(1) in sub-section (3), for the words, brackets, figures and letters

"under clause (a) of the proviso to sub-section (1) of section 52-B"
the words, brackets, figures and letter" under the proviso to
sub-section (1) of section 52-B" shall be substituted;

(2) in sub-section (4), for the words, brackets, figures and letters

," in clause (a) of the proviso to sub-section (1) of sectiop 52-B and
the State Government in the cases referred to in clause (b) of the

said proviso" the words, brackets, figures and letter ,"under the

!Jroviso to sub-section (1) of section 52-B" shall be substituted.

10. After section 88 of the principal Act, tbe'fdlio~ h~~ding and
sections shall be inserted,. "namely :- ""..
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Mah.
XLI of

1966.

~ -,m:r;:r~~~I~I~ul'ffT1T 31lO, ~ ~~,~o~~/JJmf!JT ~\91 m R~~~

" RECOVERY AND COLLECTION OF AMOUNT
RECOVERABLE BY TRUST

88-A.. (1) Save as otherwise expressly provided by or under this
Act, when any amount which is recoverable under this Act or any

other law for the time being in force, has become due, the Trust
shall, within a reasonable time, cause to be presented to the person

liable for the payment thereof, a bill for the sum claimed as due.

(2) Every such bill shall specify-

(a) the period for which, and

(b) ,the details of the property, occupation or thing in respect
of which,

the sum is claimed, and shall also give notice of the liability

incurred in default of payment, so also information regarding

right to'prefer an appeal under section 108-A against such claim.

(3) If the sum for which any bill has been presented,. as aforesaid
is not paid into the Trust office, or to a person authorized by the Trust

in that behalf to receiyesuch payments, within fifteen days from the

,p~sentation the~of or ifno appeal ag$st any claim included in a bill
is made, the Trust shall cause to be served upon the person liable for

the payment of the said sum a notice of demand in the prescribed
form.

88-B. (1) Notwi~ding anything contained in any other provision
of this Act, if the person upon whom the notice of demand has been

served u,nder section 88-A fails to pay, within fifteen days from the

service of such n,otice of demand, the sum demanded in the notice, or
to show cause to the satisfaction of the Chairman or such officer as

the Chairman may appoint in this behalf, why he should nQt pay the'
same, the outstanding amount shall be liable to be recovered as arrears

of land revenue under the Maharashtra L~dRevenue Code, 1966,
and the rules made thereunder. .

Mah. (2) The powers of Coilcctor under the Mah~~sl1tta:Land RevenueXLI of "

1966. Code,1966shall be exercisedby the Chairman for the purposes of sub-
section (1) :

,
Provided that, the Chairman may, by an order in writing, signed by

him, delegate the powers under this sub-~ection to any officer of the
Trust not below the rank of Divisional ()fficer.". .

~

Recovery of
amount due
to Trust.

Certain
sums to be
recoverable
as arrears
of land
revenue.
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Insertion of
Chapter XA
and section

1O8-A in
C. P. and

Berar
XXXVI of

1936.

Appeals.

Repeal of
Mah. Ord.

XVII of
2011 and

saving.
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11. After section 108-of the principal Act, the following Chapter
and section shall be inserted, namely :-

"CHAPTER XA

.APPEAlS

lOS-A. (1) Any person aggrieved by an order of an Officer of the
Trust passed under this Act or under any rule or regulation made
thereunder, may, within a period of thirty days from the date of
receipt of such order, appeal to such Officer who has been designated
by the Chairman to hear such appeals, or if no such Officer has
been designated, to the Chairman.

(2) Any order passed-in appeal by any such Officer, other than
the Chairman, shall be subject to revision by the Chairman.

(3) If the original order has been passed by the Chairman himself,
the appeal shall lie to the Sta~ Government or any of its officer as
it may direct. ".

12. (1) The Nagpur Improvement Trust (Amendment) Ordinance, Mah.

2011 is hereby repealed. ~~i
of
2011.

')

:I
'"

(2) Notwithstanding such repeal, anything done or any action
taken (including any notification or order issued) under the
corresponding provisions of the principal Act, as amended ty the
said Ordinance, shall be deemed to have been done, taken or issued,
as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

..
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